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ORDER U/S. 154(1) OF THE I.T. ACT.

Per Omkareshwar Chidara (AM) :-

In the above captioned appeal, the appellant filed an appeal against
the order of Ld. CIT(A) stating that Ld. CIT(A) erred in confirming the action
of the Ld. AO in making addition of Rs. 27,90,000/-under section 69A of the
Act on the ground of alleged cash deposits made during demonetarization

period.

2. During the hearing before the Bench, Ld. AR of the appellant has
stated that the appellant has availed amnesty under “The Direct Tax Vivad
Se Vishwas Scheme, 2024”. Accordingly, a letter was filed dated 26.2.2025
and Form No. 2 received from the appropriate authority was enclosed. Thus,

the appellant requested the Bench to allow him to withdraw the appeal.

3. Ld. DR did not object for withdrawal of the appeal by the appellant.

4. After hearing both sides, it is decided to allow the appellant to

withdraw her appeal. In case of any legal or technical issue, if the VSVS
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application was not acted upon, both the parties at liberty to revive the

issue.

S. The appeal of the appellant is dismissed as withdrawn.

Order pronounced in the open Court on 03/03/2025.

Sd/- Sd/-
(PAWAN SINGH) (OMKARESHWAR CHIDARA)
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